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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Ord jated 2.4.2002
rder dated 2.4.2 |
As per/order dated 2.4.2002, passed in C.A.

n0,459/96, this O.A. is accordingly allowed.

Let a xerox copy of order dated 2.4.2002 passed

in O.A.459/96 be kept on this record.

NO costs



